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GOVERNMENT  OF  MANIPUR

SECRETARIAT:  LAW & LEGISLATIVE  AFFAIRS  DEPARTMENT

NOTIFICATION
 Imphal, June 14,2017

No. 2/29/2017-Leg/L : The following Act of the Legislature, Manipur which received assent of

the Governor of Manipur on June 14,2017 is hereby published in the Official Gazette:

THE MANIPUR GOODS AND SERVICES TAX ACT, 2017

(Manipur Act No. 3 of  2017)

AN

ACT

Short title, extent and

commencement.

MANIPUR        GAZETTE

E X T R A O R D I N A R Y
PUBLISHED  BY  AUTHORITY

 No. 88                         Imphal,  Wednesday,  June  14,  2017                     (Jyaistha  24,  1939)

to make a provision for levy and collection of tax on intra-State
supply of goods or services or both by the State of Manipur and
the matters connected therewith or incidental thereto.

BE it enacted by Legislature of Manipur in the Sixty-eighth Year
of the Republic ofIndia as follows:-

CHAPTER I
PRELIMINARY

(1) This Act may be called the Manipur Goods and Services Tax

Act, 2017.

(2) It extends to the whole of  Manipur

(3) It shall come into force on such date as the State Government

may, by notification in the Official Gazette, appoint:

Provided that different dates may be appointed for different

provisions of this Act and any reference in any such provisions to

the commencement of this Act shall be construed as a reference to

the coming into force of that provision.



2. In this Act, unless the context otherwise requires,-

(1) “actionable claim” shall have the same meaning as

assigned to it in section 3 of the Transfer of Property

Act, 1882;

(2) “address of delivery” means the address of the recipient

of goods or services or both indicated on the tax invoice

issued by a registered person for delivery of such goods

or services or both;

(3) “address on record” means the address of the recipient

as available in the records of the supplier;
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Printed at  the Directorate of  Printing & Stationery, Government of  Manipur/405-C/19-06-2017.

TH. KAMINI  KUMAR  SINGH,

Secretary (Law) to the Govt. of  Manipur.



GOVERNMENT OF  MANIPUR

SECRETARIAT : LAW & LEGISLATIVE AFFAIRS DEPARTMENT

N O T I F I C AT I O N

Imphal, September 13, 2021

MANIPUR        GAZETTE

E X T R A O R D I N A R Y
PUBLISHED  BY  AUTHORITY

 No. 186                        Imphal,  Wednesday,  October  6,  2021                   (Asvina 14,  1943)
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Printed at  the Directorate of  Printing & Stationery, Government of  Manipur/250-C/06-10-2021.
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NUNGSHITOMBI ATHOKPAM,
Secretary (Law),

Government of Manipur.


















